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 IN THE COURT OF THE SESSIONS JUDGE :::::::::::::: DHUBRI 

 

Criminal Revision No.7/2016 

 
 

Revisionist   : Sri Abdul Hamid. 

 

                          S/o. Lt. Jehar Ali 
 Ward No.1, Gauripur Town 
 Super Market, P.O & P.S- Gauripur 
 Dist-Dhubri, Assam 
     
  - Vs -  

 

        Opp. Parties   :      1. Rehena Khatun & 12 others 
      
Present :  Sri Rajib Goswami, AJS 
   Sessions Judge, Dhubri 
 

Sri U.K. Dutta , Advocate for Revisionist  
Sri Mobinur Rahman & M.M. Choudhury, Advocates for the respondents. 
  
Date of Hearing  :      02-05-2016 
Date of Final Order :      13-05-2016 

 

J U D G M E N T   

 

 The propriety, legality, correctness and regularity are 

questioned in this revision preferred in respect of an order dated          

16-09-2015 passed by learned Sub-divisional Judicial Magistrate (S), 

Dhubri in connection with C.R. Case No.7291/2014, u/s.120 

(B)/420/406/511/34 of IPC.  
 

2. The revision is admitted for hearing. The LCR was called 

for and the Notice was issued to the respondent.  
 

3.  The revision is preferred on the primary ground that ld. 

SDJM (S), Dhubri without proper inquiry had dismissed the complaint that 

was registered u/s.120 (B)/ 420/406/511/34 of IPC against the accused 

persons  namely Rehena Khatun and 12 others, present respondents, 

u/s.203 of Cr.P.C. without giving an opportunity to the present petitioner 

in adducing evidence in his support. 
 

4. The case of the present revision petitioner as complainant 

in CR case No.7291/2014 is that the petitioner is a social worker. On 25-

09-2011 a meeting was held, presided over the accused No.4, Altaj 
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Begum in her capacity as Head Mistress of 2402, M.R. Memorial L.P. 

School  for constituting the Managing Committee of the said School. The 

present complainant was one of the candidates along with accused No.1, 

Rehena Khatun for the post of President of the Committee. The  

complainant, present revision petitioner had been elected for the post of 

Managing Committee of the school. Following which present respondents 

accused persons No.1,3,7,8,9 10 & 11 on being instigated by accused 

No.2 got a complaint signed by the public with regard to HSLC 

examination certificates of the present revision petitioner submitted being 

fake and submitted the same to the D.E.E.O. and D.E.E.O. forwarded the 

same to B.E.E.O. who after due inquiry and after having obtained the 

statement of Head Mistress of the school allowed present revision 

petitioner/complainant to be the President of the Committee. However a 

news had come out on a daily news paper with regard to the present 

revision petitioner, complainant in CR case No.7291/2014 having become 

president of  M.C. 2402 M.R. memorial L.P. School on the strength of 

fake admit card and mark sheet that belonged to accused No-6 by 

replacing the name of accused no-6 by his name on those certificates. 

Following the news the accused No-6 had lodged a FIR at Gauripur P.S. 

with regard to alleged falsification of his certificates       

                     

4.  I have gone through the order of learned trial Court dated 

16-09-2015. The order reflects that following the complaint, Abdul 

Hamid, the complainant and two witnesses had been examined by the 

Court u/s.200 Cr.P.C. before dismissing the complaint of the present 

revision petitioner, Abdul Hamid u/s.203 of Cr.PC.  

 

5. Sec.203 of Cr.PC envisages that on consideration of 

statement on oath of the complainant and the witnesses and result of 

inquiry or investigation (if any) u/s.202 Cr. PC, the Magistrate is of the 

opinion that there is no sufficient ground for proceeding, he shall dismiss 

the complaint, and every such case he shall briefly record his reasons for 

doing so. 
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6. Now again coming back to the order of trial court dated 

16-09-2015 and the statements of complainant, Abdul Hamid and 

witnesses Mustt. Anjuna Khatun and Joynal Abedin u/s.200 Cr.PC, I find 

that the present complaint had been lodged by Abdul Hamid following 

publication of a news item that the complainant had become the 

President of 2402 M.R. Memorial L.P. School on the strength of fake 

educational certificates that belonged to Kuladhar Das accused No.-6. A 

criminal case had been initiated against the complainant on the FIR 

submitted by said Kuladhar Das when only three months had been left of 

his tenure as President of Managing Committee of 2402 M.R. Memorial 

L.P. School. The complainant himself had admitted not having cleared 

HSLC examination but he has alleged that his qualifications had been 

incorrectly filled up in the proposal form as candidate for the post of 

President of the Managing Committee of the school as HSLC passed by 

one of the accused persons Asstt. Teacher of 2402 M.R. Memorial L.P. 

School, Gauripur. He had put his signature in the proposal Form though 

he had not filled it up as per his version during inquiry. The bone of 

contention is that the accused persons in connivance with local 

correspondent of an Assamese daily “Khabar” forged and manufactured 

fake certificates in his name and published a news item on 13-07-2014 on 

page No.5 in the said news paper that with the help of fake documents 

the present complainant got himself elected to the post of the President 

of the SMC of 2402 M.R. Memorial L.P. School.  

  

7. During the course of argument learned advocate for the 

respondents had produced the copy of the FIR lodged by one Kuladhar 

Das at Gauripur P.S. alleging therein accused Abdul Hamid without the 

knowledge of said Kuladhar Das had forged his HSLC admit card and 

marks sheet (Roll No.X-109 No.34 in the year 1985) in his name and on 

the strength of those forged documents he managed to get himself 

elected to the post of the President of the School Committee and had 

been functioning in the said capacity for three years. The identity card of 

said Kuladhan Das, accused No.6 as the local correspondent of “Amar 
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Asom”,  the certificate from Headmaster, P.C. Institution, Gauripur with 

regard to said Kuladhar Das having passed HSLC examination in the year 

1985 with Roll No.X-109, a copy of the admit card in his name, marks 

sheet in his name showing he had passed HSLC examination in II Division 

and his Roll number was X-109 had been produced by learned counsel for 

the respondents. I  have also gone through the copy of the notification 

published of Assam ‘Sarbasikha Abhijan Mission’ with regard to respective 

qualifications required for the post of the President and Members of a 

Managing Committee of a school. The copy of the notification of Assam 

‘Sarbasikha Abhijan Mission’ is a public document and it shows that the 

president of a Managing Committee of a school is required to pass HSLC 

examination for holding the post.   

 

8. Thus summing up the discussion above, it is clear that 

there is some truth in the news item in Assamese news paper “Khabar” 

against the present revision petitioner, complainant in C.R. 

No.7291/2014, Abdul Hamid and there appears no prima facie case 

against accused persons holding them liable for the news item published 

in Assamese news papers “Khabar” and any attempt on their part to 

defame him in any manner whatsoever. As such, I find no scope for 

interference in the order of learned trial Court dismissing the complaint of 

the revision petitioner u/s.203 of Cr.PC and no illegality as such is 

apparent on the face of the order. The order of the learned trial Court 

remains unaltered. The prayer for revision is dismissed.  
 

9.  Send back the L.C.R. along with the copy of the order to 

the ld. Lower Court. 
 

  Given under my hand and seal of this Court on this 13th      

day of May, 2016. 

 

 

Dictated & Corrected by me 

                         Sessions Judge, Dhubri 

 

Sessions Judge, Dhubri 


